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ORDER
CP No. 1321/ t&Bp/NCLT/MB/MAH/20r7

Since the Petitioner side has not intimated this date of hearing to the
Corporate Debtor, list this matter on 20.9.2017 with a direction to the petitioner k)
intimate next date of hearing to the Corporate Debtor as required under l&B Codt,

f service of the same on the next date of hearb€. _sd/-
V. NALLASENAPATHY

sd/-
RAKASHKUMARB.S.V. P

Member (Technical) Member (Judicial)

NAME OFTHE PARTIES; pi Cafes & Restaurants pvt.Ltd.
v/s.

Konark Natural Fooda pvt.Ltd.

SECTION OF THE COMPANIES ACT: I & Bp Code 2O16.


